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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
NOTIFICATION
Date, the 17th December, 2024
No. HPERC/ED(T)/D(TE)/GEOA/38.—The Himachal Pradesh Electricity Regulatory

Commission, in exercise of the powers conferred by Section 181 read with Sections 39, 40, 42, 61
204—TSTYH / 2024—21—12—2024 (9931)
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and 86 of the Electricity Act, 2003 (36 of 2003), and all other powers enabling it in this behalf
andafter previous publication, herebymakes the following Regulations, namely:—

1. Short Title, Commencement, Extent and Application.—(1) These Regulations may
be called “the Himachal Pradesh Electricity Regulatory Commission (Terms and Conditions for
Green Energy Open Access and Banking) Regulations, 2024”.

(2) These Regulations shall come into force on such date as the Commission may notify
(3) These Regulations shall extend to whole of the State of the Himachal Pradesh

(4) These Regulations shall be applicable for allowing connectivity and Open Access to
electricity generated from the Green/Renewable Energy Sources, as defined under clause (m) of
Regulation 2 of these Regulations (including the energy generated from non-fossil based waste to
energy plant) for use of Intra-State Transmission System(InSTS) or distribution system of
licensee(s) in the State or both, including when such Intra-State Transmission and/or distribution
system(s), is used in conjunction with the Inter-State Transmission system:

Provided that a generator (including a captive generator), consumer or a trader shall not be
eligible to apply for long term, medium term or short term open access unless it has the
connectivity to the Intra State transmission or distribution system, as the case may be:

Provided further that a person may apply for connectivity as well as long term, medium
term or short term open access simultaneously:

Provided further that other conditions of grant of connectivity and open access in respect of
green energy generation, purchase and consumption to which no express provision has been
made in these Regulations, shall be in accordance with the provisions of the Himachal
Pradesh Electricity Regulatory Commission (Deviation Settlement Mechanism and Related
Matters) Regulations, 2024, Himachal Pradesh Electricity Regulatory Commission (Grant
of connectivity, Long Term, Medium Term and Short Term Open access and Related
Matters) Regulations, 2010, Himachal Pradesh Electricity Regulatory Commission
(Promotion of Generation from the Renewable Energy Sources and Terms and Conditions
for Tariff Determination) Regulations, 2017, Himachal Pradesh Electricity Regulatory
Commission (Renewable Power Purchase Obligation and its Compliance) Regulations,
2010, Himachal Pradesh Electricity Regulatory Commission (Cross Subsidy Surcharge,
Additional Surcharge & Phasing of Cross Subsidy) Regulations, 2006andHimachal Pradesh
Electricity Regulatory Commission (Terms & Conditions for determination of Wheeling
Tariff and Retail Supply Tariff) Regulations, 2011, as amended from time to time.

2. Definitions.—(1) In these Regulations, unless the context otherwise requires —
(a) "Act" means the Electricity Act, 2003 (36 of 2003);

(b) “Applicant” means a Consumer, Trading Licensee, Distribution Licensee or A
Generating Company who has applied for seeking Green Energy Open Access, as the
case may be;

(¢) “Banking” means the surplus green energy scheduled and injected in the grid and
credited with the distribution licensee energy by the Green Energy Open Access
consumers and that shall be drawn alongwith charges to compensate additional costs; if
any;
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(m)

“Central Nodal Agency” means the Central Nodal Agency as notified by the Central
Government under rule 6 of the Rules;

“Commission” means the Himachal Pradesh Electricity Regulatory Commission
constituted under sub-section (1) of section 82 of the Act;

“Day Ahead Market (DAM)” means a market where Day Ahead Contracts are
transacted on the Power Exchange(s);

“Developer” means the Generating Company who generate electrical energy from
renewable sources of energy;

“DSM Regulations” means HPERC (Deviation Settlement Mechanism and Related
Matters) Regulations, 2024 and as amended,;

“entity” means any consumer who has contracted demand or sanctioned load of
undred kW or more either through single connection or through multiple connections
aggregating Hundred kW or more located in the same Electricity Division of a
Distribution Licensee, except for captive consumers; and, intends to avail Green
energyOpenAccess:

Provided that in case of captive consumers, the re shall not be any load limitation:

Provided further that the entity, may be with or without the supply arrangement with
the Distribution Licensee;

“existing Green Energy Open Access Consumer/Customer” means a person already
availing Green Energy Open Access for sourcing/supplying renewable (green) energy
from/to the transmission system and/or distribution system of the licensees in the State
under an existing agreement or Commission’s Regulations/Orders on the date of
coming into force of these Regulations;

"Forum of Regulators" means the Forum as referred to in sub-section (2) of section
166 of the Act;

“Fossil Fuel” means and includes fuels such as coal, lignite, gas, liquid fuel or a
combination of these as its primary source of energy, which are used in thermal
generating stations for generating electricity;

“Green Energy” means the electrical energy generated/produced from renewable
sources of energy including hydro and storage (if the storage uses renewable energy),
wind, solar, including its integration with combined cycle, bio-mass, bio-fuel
cogeneration (including bagasse-based cogeneration), urban or municipal waste
including Municipal Solid Waste (MSW) based power projects and Refuse Derived
Fuel (RDF) based power projects or any other technology as may be notified by the
Government of India, from time to time, and shall also include any mechanism that
utilizes green energy to replace fossil fuels including production of green hydrogen or
green ammonia or any other sources as may be, determined by the Central
Government;

"Green Energy Open Access (GEOA)" means the non-discriminatory provision for
use of transmission lines or distribution system or associated facilities with such lines
or system by any licensee or consumer or a person engaged in generation in
accordance with these Regulations;
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3.

“Green Energy Open Access Consumer” means a consumer who has contracted
demand or sanctioned load of 100kW or more either through single connection or
through multiple connections aggregating 100kW or more located in same Electricity
Division of the Distribution Licensee and is eligible to take power through Green
Energy Open Access and there shall be no limit of supply of power for captive
consumers taking power under Green Energy Open Access;

“GOAR Portal” means the Green Energy Open Access Registry Portal, which is a
centralized portal to register and apply for the Green Energy Open Access; and,
operated and maintained by the Central Nodal Agency;

“Obligated Entity” means the entities mandated under clause (e) of sub- section (1) of
section 86 of the Act to fulfill the Renewable Purchase Obligation, which includes
Distribution Licensee, captive consumer/user and open access consumer;

"Rules" means the Electricity (Promoting Renewable Energy through Green Energy
Open Access) Rules, 2022;

"State Load Despatch Centre" means the State Load Despatch Centre established
under sub-section (1) of section 31 of the Act;

"Standby Charges" means the charges applicable against the standby arrangement
provided by the Distribution Licensee to the Green Energy Open Access Consumers of
the area of its supply, in case such Green Energy Open Access Consumer is unable to
procure/schedule power from the generating sources with whom they have the
agreements to procure power due to outages of generator, transmission assets and the
like;

“State Grid Code” means the State Grid Code specified by the Commission for the
State of Himachal Pradesh under clause (h) of sub-section (1) of section 86 of the Act;
“State Transmission Utility” means the Board or the Government Company specified
as such by the State Government under sub-section (1) of section 39 of the Act;

“State Nodal Agency/(s)” means the Nodal Agency/(s) notified under Regulation 3 of
these Regulations for grant of Green Energy Open Access; and,

“Trading Licensee” means a person who has been granted a licence by the
Commission for purchase of electricity for resale thereof.

The words and expressions used herein and not defined in these Regulations but
defined in the Act or State Grid Code or any other Regulations of the Commission
shall have the meanings respectively assigned to them in the Act or State Grid Code or
any other Regulations of the Commission, as the case may be. In case of any
inconsistency in words and expressions, the provisions of the Act shall prevail.

State Nodal Agency.—(1) The Himachal Pradesh State Load Despatch Centre

(HPSLDC) shall operate as the State Nodal Agency for grant of short term Green Energy Open

Access.

2

3)

4.

The Himachal Pradesh Power Transmission Corporation Limited (HPPTCL), the State
Transmission Utility (STU) shall be the State Nodal Agency for medium-term and long
term Green Energy Open Access.

The State Nodal Agencies shall coordinate with each other including the Distribution
Licensee to make available all relevant information regarding Green Energy Open

Access to the public on the portal of the Central Nodal Agency.

Categorization of Green Energy Open Access.—(1) The Green Energy Open Access

consumers shall be classified into the following categories based on the duration of use of the
Intra- State Transmission and/or distribution system:—
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(i) Long-term Green Energy Open Access consumersshall be the persons availing
or intending to avail the Green Energy Open Access for a period exceeding 12
years but not exceeding 25 years;

(i) Medium-term Green Energy Open Access consumer shall be the persons
availing or intending to avail the Green Energy Open Access for a period
exceeding 3 months but not exceeding 5 years; and

(iii)) Short-term Green Energy Open Access consumer shall be the persons availing
or intending to avail the Green Energy Open Access for a period upto one month
at one time:

Provided that the short-term Green Energy Open Access Consumers shall be eligible
and re-eligible to obtain fresh reservation on filing of application after the expiry of its
term and subject to availability. Such eligibility shall be as per the priority fixed on the
basis of the date of such application.

5. Eligibility Criteria for Green Energy Open Access.—(1) Subject to the provisions of
these Regulations and system availability, the Consumers, Licensees and/or Generating Company
shall be eligible for Green Energy Open Access to thelntra-State Transmission System of the STU/
and/or distribution system of the Distribution Licensee's within the State:

Provided that not with standing anything contained in these Regulations, any Green Energy
Generating Company having subsisting Power Purchase Agreement (PPA) with the
Distribution Licensee, shall not be entitled to Green Energy Open Access for the RE
capacity, for which PPA is entered into as well as for any capacity (Quantum of power) for
which open access is already granted, except in accordance with the terms of such PPA:

Provided further that such Green Energy Open Access shall be available on payment of
such charges as may be determined by the Commission from time to time.

(2) Every person who has constructed a captive generating plant shall have the right to
Green Energy Open Access as per the provisions of section 9 of the Act:

Provided that only consumers, who have contracted demand or sanctioned load of 100 kW
or more either through single connection or through multiple connections aggregating
100kW or more located in same Electricity Division of the Distribution Licensee shall be
eligible to take power through Green Energy Open Access under these Regulations, and,
there shall be no limit of supply of power for captive consumers taking power under Green
Energy Open Access:

Provided furtherthat the generating plant may be set up by the entity itself or by a developer
with which the entity enters into a power purchase agreement.

(3) Any consumer may elect to purchase green energy either upto a certain percentage of
the consumption or its entire consumption by placing a requisition with itsDistribution
Licensee, which shall procure such quantity of green energy and supply it and the
consumer shall have the flexibility to give separate requisition for solar and non-solar:

Provided that any requisition for green energy from a distribution licensee shall be for a
minimum period of one year; and the quantum of green energy shall be pre-specified for
atleast one year.



9936 5Ty, fedrarer U, 21 fadwR, 2024 /30 AW, 1946

(4) The green energy purchased from Distribution Licensee or from Renewable Energy
Sources other than Distribution Licensee, in excess of Renewable Purchase Obligation
of obligated entity, shall be counted towards Renewable Purchase Obligation
compliance of the Distribution Licensee. The accounting of renewable energy supplied
at Distribution Licensee level shall be on a monthly basis.

6. Treatment for Existing Green Energy Open Access Consumers.—(1) The existing
consumer(s)/generators may continue to avail the Green Energy Open Access as per the existing
agreements or Government policy for the period specified in those agreements or policies, to the
extent they are not inconsistent with the Act:

Provided that the existing consumer(s)/generators shall continue to pay the applicable
charges as specified in their respective agreements, or as may be determined by the Commission,
from time to time, as the case may be:

Provided further that Green Energy Open Access for subsequent periods in respect ofsuch
consumer/generator shall be governed by the provisions of these Regulations including any renewal
after the completion of initial period of existing Wheeling and Banking Agreement:

Provided further that Green Energy Open Access for any additional RE capacity sought by
such existing consumers/generators in addition to the capacity already contracted under the Green
Energy Open Access, shall be treated as new application for Green Energy Open Access to the
extent of additional capacity sought.

7. Criteria for allowing Green Energy Open Access.—(1) The long-term Green Energy
Open Access shall be allowed in accordance with the transmission planning criteria and
Distribution Planning Code stipulated in the State Grid Code.

(2) The Short-Term/Medium-Term Green Energy Open Access shall be allowed, if
the request is accommodated, by utilizing,—

(a) Inherent design margins;

(b) Margins available due to variation in power flows; and

(c) Margins available due to in-built spare transmission system, capacity and/or
distribution system capacity created to cater to future load growth.

8. Curtailment Priority.—In the case of constraints due to transmission/distribution
system or otherwise, the curtailment priority shall be as follows:—

(1) The Short-Term Open Access consumer (other than Green Energy Open Access
consumer) shall be curtailed first followed by Short-Term Green Energy Open
Access consumers;

(i1)) Next, Medium-Term Open Access consumer (other than Green Energy Open
Access consumer) followed by Medium-Term Green Energy Open Access
consumer shall be curtailed; and

(ii1)) Next Long-Term Open Access consumer (other than Green Energy Open Access
consumer) followed by Long-Term Green Energy Open Access consumer shall be
curtailed:

Provided that within a category, the Green Energy Open Access consumers shall have equal
curtailment priority and shall be curtailed on pro-rata basis:

Provided further that the Distribution Licensee shall be curtailed, as a last resort.
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9. Procedure for grant of Green Energy Open Access.—(1) The detailed procedure for
grant of connectivity and Green Energy Open Access including the application format and
applicable Bank Guarantees/Fee/Charges etc., shall be specified by the State Nodal Agencies, in
consultation with the Distribution Licensee, within a period of 30 days from the date of notification
of these Regulations and filed before the Commission for approval. The State Nodal Agencies shall
be guided by the procedure published by Power System Operation Corporation (POSOCO, Now
Grid Controller of India), National Load Despatch Centre (NLDC) for grant of green energy open
access, prepared in compliance to the Rules.

(2) Any entity which intends to avail Green Energy Open Access shall first get registered
on the GOAR portal. The grid connected entities shall be eligible to make an
application for seeking Green Energy Open Access, only after the registration process
is complete in all respects. The registration shall be valid for a period of three years
and may be renewed thereafter for a further period of three years.

(3) The Green Energy Open Access applicant,being the registered entity, shall submit
anapplication complete in all respects, in the formats as specified by Central Nodal
Agency, on the central web based GOAR Portal. The application shall be forwarded by
the Central Nodal Agency to the concerned State Nodal Agency for further verification
and grant of Green Energy Open Access.

(4) The State Nodal Agency shall, by an order in writing, approve the applications for the
Green Energy Open Access within a period of fifteen days from the date of receipt of
complete application for connectivity/open access, failing which it shall be deemed to
have been approved subject to the fulfillment of the technical requirements as specified
by the Commission:

Provided that the order of processing of such applications for allowing the Green Energy
Open Access shall be on the basis of first in first out:

Provided further that open access consumer shall not change the quantum of power
consumed through open access for twelve time blocks, so as to avoid high variation in
demand to be met by the distribution licensee.

(5) The Short term and medium-term open access shall be allowed, if there is sufficient
spare capacity available in the transmission system without any augmentation, whereas
for long term open access, the transmission system may be augmented, if required:

Provided that the priority shall be given to long term in the existing system if spare capacity
is available and further, open access for non-fossil fuel sources shall be given priority over
the open access from the fossil fuel.

10. Metering and Communication.—(1) Green Energy Open Access consumer shall
have the requisite communication system in place to facilitate seamless communication of
data/orders/information to/from the State Nodal Agency.

(2) Metering shall be done in accordance with the provisions of CEA (Installation and
Operation of Meters) Regulations, 2006, as amended from time to time and the
relevant extent of State Regulations; and, the meter shall be capable of communicating
its reading to SLDC on real time basis.
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11. Green Energy Open Access Charges.—(1) The following charges shall be determined
by the Commission:—

A)

©

(A)
(B)
©)
(D)
(E)

)
(&)

Transmission charges;

Wheeling charges;

Cross Subsidy Surcharge;

Additional Surcharge;

Standby charges payable by Green Energy Open Access Consumers who are not
consumers of DISCOM for availing stand by facility;

Banking Charges; and

Other fees and charges, such as, application fee, SLDC fee and charges,
Scheduling charges, Ul & Deviation Settlement Charges, and reactive energy
charges.

and (B) Transmission Charges and Wheeling Charges:

(1)

(i)

(iii)

The Transmission charges and Wheeling chargesas referred above under clauses
(A) & (B) shall be payable as determined by the Commission from time to time in
its MYT/APR/other Orders as per the relevant regulations;

In case, where a dedicated Transmission System/Distribution System used for
Green Energy Open Access has been constructed for exclusive use of a Green
Energy Open Access consumers by the licensee, the transmission
charges/wheeling charges for such dedicated system shall be worked out by the
Transmission Licensee/Distribution Licensee for their respective systems and get
the same approved by the Commission. The charges shall be borne entirely by
such Green Energy Open Access Consumers till such time the surplus capacity is
allotted and used for by other persons or purposes;

In addition to Transmission Charges/Wheeling Charges, the Intra-State
Transmission Loss/Distribution Loss shall be applicable to consumers seeking
Green Energy Open Access:

Provided that if Wheeling charges and losses have been levied on the full quantum to
determine the wheeled energy, no further wheeling charges and losses shall be levied
on the banked energy during drawl.

(iv)

™)

In case, a dedicated line has been constructed by any Green Energy Open Access
consumer at his cost, for his own exclusive use, no Transmission
Charges/Wheeling Charges shall be paid by such consumer for such lines; and

The Scheduling and Deviation Settlement Charges shall be governed by the
separate Regulations of the Commission, viz. Himachal Pradesh Electricity
Regulatory Commission (Deviation Settlement Mechanism and Related Matters)
Regulations, 2024, as amended from time to time.

Cross Subsidy Surcharge:

Q)

If Green Energy Open Access facility is availed by a cross-subsiding consumer of
a Distribution Licensee of the State, then such consumer shall pay the Cross
Subsidy Surcharge determined by the Commission in accordance with the
provisions of the Act, read with the provisions of tariff policy notified by the
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(D)

Ministry of Power, Govt. of India and the Himachal Pradesh Electricity
Regulatory Commission (Cross Subsidy Surcharge, Additional Surcharge &
Phasing of Cross Subsidy) Regulations, 2006, as amended from time to time;

(i1)) The CrossSubsidy Surcharge payable by a consumer shall be such as to meet the
current level of Cross Subsidy within the area of supply of the Distribution
Licensee; and

(ii1)) The Cross Subsidy Surcharge shall be charged on the actual energy consumed by
the Green Energy Open Access Consumer, on per unit basis (Rs/kWh) payable
monthly, by the Green Energy Open Access consumer to the Distribution
Licensee of the area of supply from whom the consumer was availing supply
before seeking open access:

Provided that such Cross Subsidy Surcharge shall not be levied in case distribution
access is provided to a person who has been availing green power from the plant
established as captive generation plant for his own use:

Provided further that the cross-subsidy surcharge for Green Energy Open Access
Consumer purchasing green energy, from a generating plant using renewable energy
sources, shall not be increased, during twelve years from the date of operating of the
generating plant using renewable energy sources, by more than fifty percent of the
surcharge fixed for the year in which open access is granted:

Provided further that the cross subsidy surcharge shall not be applicable in case power
produced from a non-fossil fuel-based Waste-to-Energy plant is supplied to the Open
Access Consumer:

Provided further that the Cross subsidy surcharge shall not be applicable if green
energy is utilized for production of green hydrogen and green ammonia:

Additional Surcharge:

(1) The Green Energy Open access long-term and medium-term consumer shall also
pay to the distribution licensee an additional surcharge to meet the fixed cost of
such distribution licensee arising out of his obligation to supply as provided under
sub-section (4) of section 42 of the Act; and such additional surcharge shall be as
specified by the Commission in the Himachal Pradesh Electricity Regulatory
Commission (Cross Subsidy Surcharge, Additional Surcharge and Phasing of
Cross Subsidy) Regulations, 2006 and as amended from time to time.

Provided that the additional surcharge shall not be applicable in case power produced
from a non-fossil fuel-based Waste-to-Energy plant is supplied to the Open Access
Consumer:

Provided further that the additional surcharge shall not be applicable if green energy is
utilized for production of green hydrogen and green ammonia:

Provided further that additional surcharge shall not be applicable in case electricity
produced from offshore wind projects, which will be commissioned upto December,
2032 and supplied to the Open Access Consumers:
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(E)

(F)

Provided further that additional surcharge shall not be applicable for Green Energy
Open Access Consumers who draws green energy from the plant established as captive
generation plant for his own use.

(i)

(iii)

The additional surcharge shall not be applicable for Green Energy Open Access
Consumers, if full fixed cost of the licensee is recovered through retail supply
tariff and such full fixed costis paid by the Green Energy Open Access
consumers; and

In case of RE Open Access, the consumers taking power from such RE Generator
may maintain its contract demand with the distribution licensee. In such cases, the
distribution licensee is obligated to supply power to such consumer under
universal service obligations and Open Access Consumer shall continue paying
fixed charges to the distribution licensee.

Standby Facility and Charges:

(1)

(i)

In case the Green Energy Open Access consumer is unable to procure/schedule
power from the generating sources with whom they have the agreements to
procure power due to outages of generator, transmission systems and the like,
standby arrangement shall be provided to Green Energy Open Access consumer
by the distribution licensee of the area of its supply at the charges, which shall be
reflective of the costs incurred by the distribution licensee for providing these
support services; and

In case of supply of the standby power by the Distribution Licensee, the rate
(inclusive of Wheeling Charges, Cross Subsidy Surcharge, Additional Surcharge
and Energy Losses) for supply of such power at consumer’s premises shall not
exceed 125% of the normal tariff, worked out in line with the provisions of the
relevant regulations applicable to such consumer category as classified by the
Commission in clause 2.3 of the Himachal Pradesh Electricity Supply Code 2009,
as amended from time to time, on the actual energy drawn by the consumer from
Distribution Licensee during the period of standby availed:

Provided that such standby charges shall not be applicable, if the Green Energy Open
Access Consumers have given notice in writing, in advance atleast a day in advance
before gate closure time of the Day Ahead Market on “D - [minus] 1” day, 'D' being
the day of delivery of power for standby arrangement to the Distribution Licensee.

Banking Facility and Charges.—

(@)

(i)

Banking facility shall be permitted to the consumer availing Green Energy Open
Access atleast on a monthly basis (as per calendar month) on payment of
applicable charges to the Distribution Licensee to compensate the additional
costs, if any, as determined by the Commission in separate Orders issued from
time to time;

The surplus energy from a green energy generating station after setoff shall be
banked with the Distribution Licensee. The banking facility including injection of
surplus energy and drawl of banked energy shall be subject to scheduling;
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(iii)) The permitted quantum of banked energy by the Green Energy Open Access
Consumers shall be at least 30% of the total monthly consumption of electricity
directly procured from the Distribution Licensee. Electricity obtained through
Open Access arrangements either from third party supplier or via captive
generation utilising the distribution network, will not be considered for the
purpose of calculation of permissible quantum of banked energy:

Provided that the credit for banked energy shall not be permitted to be carried forward
to subsequent banking cycles and shall be adjusted during the same banking cycle:

Provided further that the energy banked during the Peak TOD slots shall be permitted
to draw during peak as well as off peak TOD slot. However, the energy banked during
off peak TOD slots shall be permitted to draw during off peak TOD slot:

Provided further that the un-utilised surplus banked energy shall be considered as
lapsed at the end of each banking cycle and the Renewable Energy generating station
shall be entitled to get Renewable Energy Certificates to the extent of the lapsed
banked energy.

(iv) The Banking charges shall be adjusted in kind @8% of the energy banked at the
consumer end; and

(v) The Distribution Licensee shall prepare a detailed procedure for banking along
with model banking agreement within a period of 30 days of the notification of
these regulations. The energy accounts of all banking transactions shall be
maintained by the Distribution Licensee and shall be submitted to the SLDC on
weekly basis.

(G) Other Fees and Charges:—

In addition to above charges, the consumer availing Green Energy Open Access shall also
pay the Application Fee, SLDC fee and charges, scheduling charges, RE deviation settlement
charges and reactive energy charges as may be determined by the Commission as per the provisions
of the relevant regulations.

12. Green Certificates.—The Distribution Licensee shall provide a Green Certificate on
yearly basis to the consumers for the green energy supplied by the licensee to the consumer on its
request, beyond the renewable purchase obligation of the consumers.

13. Collection and Disbursement of charges:—The charges levied on the Green Energy
Open Access Consumers shall be payable directly to the respective State Nodal Agency in
accordance with the terms and conditions of payment as specified by the State Nodal Agency. The
State Nodal Agency shall disburse the amount received to the appropriate licensees (Transmission
charges to the STU or the Transmission Licensee and distribution network charges to the
Distribution Licensee):

Provided that charges specified under sub regulation 11(C),(D), (E) and (F) ofthese
Regulations shall be collected by the distribution licensee and HPSLDC shall send the verified
energy data to the HPSEBL to enable the Distribution Licensee to raise the bill based on the
verified energy.
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14. Dispute Resolution.—(1)No application for Green Energy Open Access shall be
denied unless the applicant has been given an opportunity of being heard in the matter and all
orders denying open access shall be speaking orders;

(2) All disputes and complaints relating to Green Energy Open Access shall be adjudicated
upon as per the mechanism provided under the Act.

15. Reporting and Information System.—(1) SLD Cshall furnish the following
information in a separate web page titled “Green Energy Open Access Information" and also issue
a monthly report on the same, which shall be updated upon every change in status. All previous
reports shall also be made available in the web-archives:—

(a) A status report on long -term, medium-term and short term consumers;

(b) Peak load flows on EHV and HV lines; and

(c) Information regarding average losses in the transmission system and distribution
system as determined by the licensee/s on a monthly basis.

(2) The SLDC shall host the above information on its website within one month from the
date of notification of these Regulations.

(3) The Transmission/Distribution Licensee shall submit a monthly report to the
Commission or as often requested by the Commission in the following format:—

SI. Name and address | Point of | Capacity | Period of Green Actual annual
No. of the Green drawal allowed Energy Open | utilization of Energy
Energy Open (MW) Access allowed in MU/
Access/wheeling % of Total Green
consumer Energy purchased

16. Power to issue directions and Orders.—Subject to the provisions of the Act and
these Regulations, the Commission may, from time to time, give such directions and issue such
orders as are considered appropriate for implementation of these Regulations and procedures to be
followed.

17. Power to relax.—The Commission may, by general or special order, for reasons to be
recorded in writing, and after giving an opportunity of being heard to the parties likely to be
affected, relax any of the provisions of these Regulations on its own motion or on an application
made before it by any interested person.

18. Power to remove difficulties.—If any difficulty arises in giving effect to any of the
provisions of these Regulations, the Commission may, by general or special order, make such
provisions or direct the consumers, generators and/or licensees to take suitable action, not being
inconsistent with the provisions of the Act, which in the opinion of the Commission is necessary or
expedient to do so for the purpose of removing the difficulty. The Green Energy Open Access
Consumers/licensees may make an application to the Commission and seek suitable orders to
remove any difficulties that may arise in implementation of these Regulations.
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19. Power to amend.—The Commission may, from time to time add, vary, alter, modify
amend, repeal or review any of the provisions of these Regulations.

20. Savings.—Nothing in these Regulations shall limit the inherent powers of the
Commission to make such orders as may be necessary to meet the ends of justice or to prevent
abuses of the process of law/statutes. Nothing in these Regulations shall bar the Commission from
adopting, any other procedure, which may be at variance with any of the provisions of these
Regulations, as long as they are in conformity with the provisions of the Act and the policies
framed by the Central / State Government thereto:

Provided that the reasons for any such deviation shall be recorded in writing:
Provided further that nothing in these Regulations shall, expressly or implicitly, bar the
Commission from dealing with any matter under these Regulations or exercising any power
under the Act for which no regulations have been framed.

By order of the Commission,

Sd/-
Secretary.

e fRior fasmr

RFraer—2, 18 fewwR, 2024

T0. PWD-B-E0(3)/10/2024-234544.—3q: fRAda U & IrUUTel I I8 Ui BIdT &
& feArae Ueer WRPR B WHN I W AGu-d YN 7g A Td T9R, Jedid U8,
e Ret, Barae ueer 3 FuIFaRi—S@R—aRe, A1 & FEr 8q 9@ Afid A ferd 2 |

3IYT Udg g1 I8 ARy b Sirar & 6 Saa uRers # o9 b e faref # ffdse fovan
AT &, SWRIGT JaAro & fog i &7 sl S 2|

2. I ARREEET U ) fdadl @, S S99 SRRd 81 96d 8 B aFeN & fog
A 375, gaard iR gegdReue H ST ufier ok uRefRidar sifierR sifEifaH, 2013 (2013
BT 30) Bl IRT—11 B SUGHN B =TI SN B I 8 |

A

qaled gRT §RT Yacd TGl &1 YANT 6 8¢ JuTd, BZAed Uael 59 99
IR T ARHIRAT, 96 HHANRGT AR SHDI DI oAb DI AT 1 g +
PR SR [T FRA TAT SU—GRT §RT AU AAaT AT 3 T BT Pl B D
Y IR < & |

3.
ThY H Bl

aq

EXl
a9
forg

4. 33 9 RRadg afdd o Sad uRem # &fd 4 & 3 W @i mufcd & dr
9 ARET & USIRG B P 60 fad B @y & Wiax foiRad wu # o= |HTEdl
(Rrer &), e fafor fawrT, Ryem Rrrer (Rodo) & #er 1o+ 3Mmufcd SRR &R |dhdTl & |

A
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NI SIS Ta WRIRT 0 BT (2FCAR)
RECH RESY SR 423 /1 00—05—12
1139 /1 00—00—52
1140 /1 00—04—85
1141 /1 00—00—84
1141 /2 00—00—72
626 /1 00—04—11
630/ 1 00—07—54
430 /1 00—01—64
1635 /282 /1 00—01—63
HA e fd—09 00—26—97
SICIIFNS
BRIERT / —
Afga (@re i) |
g JroT T

REeT—171 009, 17 TR, 2024

H&AT - qI0¥0T=0—Td0v0(1) 19 /2008—ITI-T[Si—53603—53758 —f2HTaeT Uael & Ioguld,
RRATae Uee Uamadl ol JIRfTIH, 1994 (1994 BT MAIH FA&Tdh 4) O GRT 186 §RT Ua<d
ufddadl &1 YANT dRd 8Y, 9 faMIT @1 SfRgEen Eear qiodiowEo—vhowo  (3)
1,/94—19181—362, TRIG 25 IWR, 1997 ERT ARRIT AR oMU, fFAMES Uaer § dRRI 25
qAER, 1997 BT UGG fRATES UQel YRl o1 (A=) |, 1997 &1 IR Gele & @
forg FeAfaRaa M99 991 © 97 5% UAQgRT 99 g4Ifad 81 dTel SRR &1 ol &
fore o (§—Tore), fRvmae wawr # ywmilRE fear g

3ATETU(dT) AT Gea(@h) <A1 el 2 Al 98 9 /Fe A Al D IS0 (3—IToIe), BAEd uew
H UBHRE o INRG A O foT @) erafy & fiaR e, gemae I, fRAmEe uew, TRosiovo
PICTR, YS! REAAT—171 009 DI ST Hb T,

foa srafyr & fiar ura gy emew (W) /gema (@), I B ¥/8 W wRardd ured
ol @1 v U <7 | gd fRAre Uey WReR gRT faaR fhar Sirgem, sierfa—
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gy |

1. dffd 9 iR UR™—(1) 39 fmi &1 $dfera 9m, e ueer dad o
(A=) | R, 2024 2

(2 I o oA E—oie), fRArEd uee § gl feu I @ dRkg ¥ g g |
g 9 3 @ UIaEE 99 ARG ¥ ] B O Xod IR T TR fhar e |

2. 9 2 &1 GeeM—RAmEd U< gar) o (@) R, 1997 (R 39 39 @
qeATq Sad M FEl A 8) & W 2 @ S (1) @ Eve (E@W) & WM W) Efaiad
T ST, Heqi —

“(@g) “aRafdd AR | U Sfdd SIfNYd &, RTdl Fet Iod BRI g§RT
qrdfde fRareel sHv—ua WY foar T 2 |

3. o9 9 &1 HuRE—(®) Su-—fgH (1) ¥ “o=E A7 weai & W R | 9
Ireq W SIG; 3R

(@) Iu—f (2) # O a7 ol & = R dE T wes W SITg; 8k

4. 9 10 F1 FORE——Sad El @ W 10 & Su-EE (1) & gganq Efalad
SU—fT9 (1—) SIreT WY, 3feriq —

“(1—)" 98F I HRIANdl B TARRN IS TN §RT SUAR FRIY 7T HUIIRT
IR AlFeIR F siforsT Y srfaferlRaq &1 s gt |~

5. ™ 21 &1 HArM—S9d e & im0 & Su-few (1) § SS9 Tia @
IRdfdd aRfl € ST S 99T &9 6T 91T 8,7 Il & W R S fR¥Ead Uee & dRdfdd
farft € 3R 99 a & iR Fag o & S 99T &3 BT 9T 8, 9eq & SITg |

6. | 25 &1 HeeE—gad |l & g 25 5 ¢ 9 97 vl & e ) A
fam oreg X SITU |

7. W 27 &1 SR ——Sad i & 99 27 & S (1) @ gean AEfaRaa
S99 (1—a) SIrST ST, 3feifq —

“(1—®) d8d B HRIAIRAT B UAET I T §RT SUdRl HRIY U ®/OfgEE 3R
AlFeRR H 3ifFergs A sifafarRad &1 S Ao |

8. fm 32 &1 A —Sad NgEl & w32 4 “vegd 9ffdr seel @ e )
"II—HAUSH JARHRT (ANTRS)” e W G |

0. o o7 &1 WM. —Sad Al & o o7 & Su—fm (3) & U ffaRad
IU—IH (3—) ST ST, M —

"(3—%) do@® DI HRIAIRAT BT TR ISl fIURT §RT SUST HRIY Y HUfde iR
ATFcdIR H ATars W FffferRad &1 <1 | |”
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10. 99 105 & WIRA—Sad fEl & f9E 105 @ Su-fW (B) @ uwE
frfoRad Su—fam (3—®) SireT SITee, sreifq —

"(3—®) 98 B BHRAIRT B GARK ST fIIRT §RT ST HRIY U HUAE 3R
AffeR # 3ifFers i faferRaa o S wa |

11. 9 19 &1 FAH—Sad 9| | Gole UwU 19 @ WM R AEforRad v
STTQATT, 31T —

THI—19
(e 21 IR 34 <)
CIRCINISESAY
E21E RS2 £3T FABTH TS oo
LS L LI R I 1 W
H0 | AP GAT | URIR & | YRR & JRaar | far a1 Aram a1 | R S,
B[ qRear &1 | |fd aRAR & ufey &1 A M a1 fUss ot ¥
a Al BT A 2| afe s ar
S /3 fuws
B M SRIT o
1 2 3 4 5 6
T IGGIT | ARAAD o B | FGErd | 9eR a1 | [Rifedr aizd S | feuoh
SRSLICER TR afe o fRem | U 1 FIC T AW
gl g al | oReR # srAfeiRaa @enRerfa, 517, 7Y
NENIGEED] IR 7 faarg e
M Sfbd B | srgHd fafd gy Hed H@ <
7 8 9 10 11 12
SIENEEIN]
SIECRCEIR SRS

[Authoritative English text of this Department Notification Number PCH-HA(1)19/2008-111-Loose
dated 17-12-2024 as required under clause(3) of Article 348 of the Constitution of India].

PANCHAYATI RAJ DEPARTMENT
NOTIFICATION
Shimla-171 009, the 17th December, 2024

No. PCH-HA(1)19/2008-111-53603-53758.—In exercise of the powers conferred by
Section 186 of the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994), the Governor
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Himachal Pradesh, proposes to make the following rules further to amend the Himachal Pradesh
Panchayati Raj (General) Rules, 1997 notified vide this Department notification No. PCH-HA (3)
1/94-19181-362, dated 25th November, 1997 and published in the Rajpatra (e-Gazette), Himachal
Pradesh (Extra-ordinary), on 25th November, 1997 and the same are hereby published in the
Rajptra, Himachal Pradesh, for the information of the general public likely to be affected thereby;

If any person, likely to be affected by these rules has any objection(s) or suggestion(s) to
make with regard to these rules, he/she may send the written objection(s) or suggestion(s) to the
Director Panchayati Raj, Himachal Pradesh, SDA Complex, Kasumpti, Shimla-171 009, within a
period of thirty days from the date of publication of the said rules in the Rajpatra (e-Gazette)
Himachal Pradesh ;

The objection(s) or suggestion(s), if any, received within the stipulated period shall be
considered by the Government of Himachal Pradesh before finalizing the proposed draft rules,
namely :(—

Draft Rule

1. Short title and Commencement.—(1) These rules may be called the Himachal
Pradesh Panchayati Raj (General) Amendment Rules, 2024.

(2) They shall come into force from the date of publication in Rajpatra (e-Gazette)
Himachal Pradesh but the provision of Rule 3 will come in force from such date as may be notified
by the State Government.

2. Amendment of Rule 2.—In rule 2 of the Himachal Pradesh Panchayati Raj (General)
Rules (herein after referred to as “said rules”), for clause (bb) of sub- rule (1), the following shall
be substituted, namely:— “(BB) “bonafide resident'' shall mean a person who has been issued
a bonafide Himachali Certificate by a Competent Revenue Officer”.

3.  Amendment of Rule 9.—In Rule 9 of the said rules,—

(a) in sub-rule (1), for the words “fifteen days” the words “seven days” shall be
substituted; and

(b) in sub-rule (2) for the words “thirty days” the words “three days” shall be
substituted.

4. Amendment of Rule 10.—In rule 10 of the said rules, after, after sub rule (1) the
following sub-rule (1-A) shall be added, namely :—

“(1-A) The proceedings of the meeting may also be recorded online in the format
and software, as may be made available by the Panchayati Raj Department”.

5. Amendment of Rule 21.—In rule 21 of the said rules, in sub-rule (1) for the words
"of the village which forms part of the Sabha area' the word '"of Himachal Pradesh and
reside within the village which forms part of the sabha area'' shall be substituted.

6. Amendment of Rule 25.—In Rule 25 of the said rules, for the words ''seven days''
the words "'three days'' shall be substituted.

7. Amendment of Rule 27.—In rule 27 of the said rules, after sub-rule (1) the following
sub-rule (1-A) shall be added, namely:—
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"(1-A) The proceedings of the meeting may also be recorded online in the format
and software, as may be made available by the Panchayati Raj Department''.

8. Amendment of Rule 32.—In Rule 32 of the said rules, for the words '"Panchayat
Samiti'' thewords '"Sub-Divisional Officer (Civil)'" shall be substituted.

9. Amendment of Rule 97.—In rule 97 of the said rules, after sub-rule (3) the following
sub-rule (3-A) shall be added namely:—

""(3-A) The proceedings of the meeting may also be recorded online in the format
and software, as may be made available by the Panchayati Raj Department''.

10. Amendment of Rule 105.—In rule 105 of the said rules, after sub-rule (3), the
following sub-rule (3-A) shall be added, namely:—

""(3-A) The proceedings of the meeting may also be recorded online in the format
and software, as may be made available by the Panchayati Raj Department''.

11. Substitution of Form 19.—Form-19 appended to the said rules, shall be substituted,
namely:—

FORM 19
(See rules 21and 34)
PARIVAR REGISTER
Gram Panchayat..........cccoecvveiiieiiiiiieieee. Development Block.........coocveiiiiniiiiiiiiiieeieeeeee
DIASIICE.c.eieieeieeeieeee e Name of Village.......ccoooveeeviieiiiiiieeeieceeeeeeee e
SI. House Name of head | Name of members | Name of father | Whether scheduled
No. No. of the family of the family or mother or caste, general,
including head of husband backward classes. If
the family yes, indicate the
name of caste/OBC
1 2 3 4 5 6
Whether Actual date of | Occupation | Literate or Names added or Remarks
Scheduled birth, if illiterate struck off with
tribe. If yes | recorded in birth particulars (Reference
indicate the register or No. of birth, death or
name of the approximate marriage, as the case
tribe year of birth may be should be
given)
7 8 9 10 11 12
By order,

Secretary (Panchayati Raj).
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ey faum™ w afearery

fe®, 19 fowwR, 2024

e faoao—faema——fada® / 1—98 / 2024 — AT e fAum= |91 @& Ufhar v &
Tt ETael, 1973 @ RIH—140 @ Srdd RS UeI AT TAT WHEE WR BRI
BT (Feed) f98a®, 2024 (2024 7 fA89d Awgid 36) O 3ol faqid 19 fRAwR, 2024 @l
fedTere yaer fumd @ § QRO 81 gal 8, FAAERY Bl goarel eud H gfad R gq
T fopar Sirem 21

FXARIRT / —
afea,
20 9o faum= 4T |

2024 HT fI09® A=H 36.
fRATEe U # Il qen WM R AR aTH BT () fagas, 2024
QUel B PHH

1. e A |
2. URT 4—& BT G |

2024 BT fIEas H&AH 36.
fRArae yer § A T WM WR R T b1 (HeneE) fagae, 2024
(e w1 % R <enfud w9 H)

fRrae uwr H WAl a9 e R B o &1 STfafH, 1955 (1955 w1 e
T 15) BT 3R FIMeH B & forv fag |

YRT TRSY & JggaRd 9y ¥ f@ame ueer fQum awr grr fA=foRad wu & I8
g 81—

1. <ferg Im—s fRfm @ Gferd T fREre g § ail der aee iR
ST BT (e ST, 2024 B |

2. ORI 4—F P HAEE.—RAES U< # IR T A W SR T BT i,
1955 ® IRT 4—F B IU—YURT (1) ¥, "ASHDH JMEDHRI Td HREME e T [Fer & g9
JAMEHRI Yd SR JATBR” A&l B W[ W GG JATBIRAT BT Te—DH I HR UG AGHRI
T (AT AR WAT PR/ AEdg PR)" R 3R DIODH Y S |
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Il 3R HRON BT HAF

RS AR 3R AEHRI {9 b1 g WReR gRT AR AT o Uafo Trio—dl
(1)—1 /2021, ARG 19—01—2024, 29—01—2024 TAT 29—08—2024 BRI QI Wel (TGN 3feIq
BN T 3R AT MR HaT Hx @ H fbar 7ar ¥

3 fAIRT & Yifod & URUTHRERY, Faifod AT 3R Hal &R /=g R Ee H YR
IR TR AR (JRTAI——e—gd) & ¥IF R dF WG G911 (RATed—ATd 3R
HAT FR AT 3R Hal IR I<) & | $HD IRVFRGRY, A1 IR Hal IR WS /TG IR TS
HYET # KTl g9R @1 us iRaw | Tl ', gdfery, [T & gaed @& W WRad aRA &
forg arfiifem # Helem = srufdra 2|

g faEge Iwiad Sewdl @ gfd & fow 7 |

(gafder Rz gag)
g 441 |
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fRATTe Uaw H Il 9 WM R AR o BT () fagas, 2024

fRrae Uawr H Al a9 AME R B o &1 STfAfIH, 1955 (1955 @1 Siferf
AT 15) BT 3R FIMe B & fory faers |

R 7] |

AUTHORITATIVE ENGLISH TEXT

Bill No. 36 of 2024.

THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title.

2. Amendment of section 4-A.

Bill No. 36 of 2024.

THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act No.
15 of 1955).

Bk it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—
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1.  Short title.—This Act may be called the Himachal Pradesh Passengers and Goods
Taxation (Amendment) Act, 2024.

2.  Amendment of section 4-A.—In section 4-A of the Himachal Pradesh Passengers and
Goods Taxation Act, 1955, in sub-section (1), for the words “Assistant Excise and Taxation
Commissioner or Excise and Taxation Officer incharge of the district”, the words, letters and signs
“Assistant Commissioner of State Taxes and Excise (GST/Allied Taxes) of the concerned
jurisdiction” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

Restructuring of the State Taxes and Excise Department has been carried out by the
Government vide notifications No. EXN-B(1)-1/2021 dated 19-01-2024, 29-01-2024 and 29-
08-2024 into two wings viz. Excise Wing and GST Wing.

Consequent upon the restructuring of the Department, the newly formed GST/Allied Taxes
wing has three tier structure (Headquarters-GST Zone-GST Circle) instead of old four tier structure
(Headquarters-Zone-District-Circle). As a result of it, the post of District in-Charge no longer
exists in GST Wing/Allied Tax wing structure, hence amendments in the Act are required in order
to align with the restructuring of the Department.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
DHARAMSHALA:

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—
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THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

A
BILL

further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act No.
15 of 1955).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:

THE.........ccccvenenes, 2024,

fearae e faum= aw aRare

fe®, 19 fawwR, 2024

Her faoHo—faema—fada® / 1—-99 / 2024 —fRAmaa U< faeme 91 @) ufshar gd &
Hared  EEEet, 1973 @ FRA-—140 @ INIa fRHMEE U Hed URdaftd a) (Feie)
faer—I®, 2024 (2024 H1 fAEgd A&Ald 38) Sl Mol fa-id 19 AR, 2024 &1 fEAMe Uew
fum a9 § RAUT 81 gHT 8, AAAERT B Gt oud H gfad dRd gg UNa b
ST 2 |

FXAIRT / —
gfera,
20 "o faum= 4T |
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2024 &1 fAId F=aid 38.

feArae Uow ou uRaftia & (Fee) (e, 2024
QUS| BT HH

fere A |

€RT 21 BT FNE |
&RT 34 BT FMEH |
§TRT 45 DT FNEH |
&RT 51 T FNEH |
&RT 56 BT FNE |

o 0 hr wh -~

2024 &1 fAIs H=TH 38.

fearereT waw eu uiRafefa o) (i) faee, 2024
(e w1 % Reenfud w9 H)

fRATad UQw Hed URafd R AfAfM, 2005 (2005 @7 ARHEH Wi 12) &1 AR
HeMerd axe & forg fadge |

YRT ORI & JdgaRd a¥ # fRAmd uew fagm wwr grr fF=faRad w9 #§ a8
rfSrfrafad gr—

1. < TM———=9 JAFRM & \@iea W fRHEd Uew qed uRdatta ) (Heie)
arferferm, 2024 21

2. YRT 21 &1 AeeAE—RAmEe uew qoa uRaffa o= fdfm, 2005 (R g9 gaa
T ol SMAFTH HET AT 7) B GRT 21 B SU-YURT (8) & Wd & ©IH R f=faIlRaa
TGT ST, 3ferfd —

"IReg FERET UIeR), g GF & Ggad IS BR TG AGBRI AR (BRIl 3,
gac R Aedg BR) D d AT W, U He B IRRI BT 981 T g 7 e
H 3ffgd TR, AT 9 Ui A1 96 TR & Ao A9 9 3Ffte e [l gy

ST 3T PR FDIT | |

3. ORI 34 &1 HAMGT—A AR P gRT 34 B IUGRT (6) & W & W©IF W
frferRad <@ar S, st —

g SIF & GYa 9T PR T4 AP MY (PR AT, Jda AR Aedg dR) Bl
T R A A g # A e B B AN g0¢ @ WIaR, Ruie a1 SgEl, o9
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HY AT DI A gve F F0d & fhd) @afy & fou Fog o=an onufera & O 39
TTATAHIT BI AT A ST 3R AR Uwen@idd o Plg Ui Faar ar T8l
I 2, a1 Ugell I8 YR B G b SHD UK bl Wb &) forar mar g ||

4. HRT 45 BT YA~ ARAFTRH B aRT 45 H—
() So—orT (1) & E R F=falad w@r s, -
“(1) 39 IR a1 dgdE Ie U FREl & | uiRd IRie ol ARy 9,
e f=ferRad &1 grfi—

(@) afe amewr e FMERe IR §RT A1 9F RS AT dRR & ARANS
AMBNT gRT @l fhdl g IAHR §RT, SN T R TG (EDHNI
ST T Ufth | A BT A 8l g AT S 8, a1 WY Iog BR T
BRI YT (HRETAT Hal, Yaai 3R Fedg BR) Pl

(@) AT AT WIS TF IR TG SMEHRI Mgad  gIRT fham Sfrar 2, AT e
T Y ATy | AT SAARh 99 BR T ATGDhR] ATG<H Pl

(M) Al MY IMRJFT AT MY D AfFAAT BT YANT B dTel II5d G=&TAd H
AT AR 99 B UG SMGdNI IAYad gRT fhar Sram & ar S7ierasor
BT 3R

(i) SU-GRT (2) & wIF W FAAfRad @1 SIgm, eidq—

“(2) U PRGTAT H dAG HYdd I9g bR YA AEDHRI Y (BT W,
yac IR WEdg BR) I ARTREAT 15T PR Td DRI ARJFd AT 3MYh §IRT AT
Rl IR, R R Mg @ withal wed @ T8 €, 8N odia # uwiRa
3TTReT, STT STEHRYT BT AYAT BT |” |

5. YRT 51 & HeEM——qc AREH @ g”1 51 & IT-o- (1) & WH W
frferRea x@r Sirgem, srerq —

“(1) YA AT WG gd P PIg ANBNI, S FEFP AYad (AT AR Hal IR AR
TEdE PBX) A A DI GRe &1 T 81, ORI 50 1 39 AAEH & e 99w Ty R
o & e qued fodll eTRy & forg wrfarfeal WRed & 9 @ @ gd
TN, U URTY & JfWYh (Bl ARE ¥, TR & AT WHY PR DI XBH & al
M & RER G AT WHR B FH, Sl Ahal a1 HAl & fEd ), 949 6

JURTY AT 81, FaT B, S 91 3o & 1" |

6. HRT 56 BT WM. AMRTRA & gRT 56 & IWRT (3) & WU (3) & I
WD B I R TATRIT /AT ST, Sefia—

"R GUS (F), (@) AR (B) ¥ IfeaRad G F=E 9F & T I B Td
JAEHRI AT (BT Hal, Y= AR Agdg PR) §RI T4l Ybe (BT S & foly
AT B ST Fadll, 59 39 MR fHy Y e &1 BHaa & U, ol 98
3NATAD TSI, IHBT FAE & ST & b THCIHRU 59 SU—GRT & A 3=
gl
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Ie¥l AR BRUN BT AT

A R T4 EDHRI fOIRT &1 Yo WRGR ERT JMERgE ST 5.—Uad.—
TA—dI(1)—1 /2021 TRIE 19—01—2024 3R FAGAEA® ARGAAT ARRI  29—01—2024 AR
29—8—2024 ERT 3T QUS| AT JMTHRI WS IR ATA R W1 x @vs # fHar a1 T |

3 T & Yviod URUIHREReY, 3@ Aairied (ATd iR Hal &) /Agdg dR Evs H
R IR TR AR (TRATRI—SAA—ell—gd) & RIF W A9 WG G T (RATerg—ATe
3R WAT B SAF—ATA IR AT B I © | $9@ YRUIHRERY, (AT AR WAl B WU / HEdg
PR GUS FEAT § el GRI BT U 39 AR H Al 8, sy fAMRT & gEied & W
HRIT B & forg s # Heied e ouferd B

g fadgs SWiaa Sl & gid @ forg 7 |

(Fafd R gog)
g 441 |

feArae uoer Jeu uRaftia &R (FeieH) ¥, 2024

RArael gow Jed uRaffa &r iff==H, 2005 (2005 &1 ARH d=aid 12) @1 iR
HRA B & forg faer® |

(gafi Riz gag)
g H41 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 38 of 2024.

THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT)

BILL, 2024
ARRANGEMENT OF CLAUSES
Clauses:

1.  Short title.

2. Amendment of section 21.
3. Amendment of section 34.
4. Amendment of section 45.
5. Amendment of section 51.
6. Amendment of section 56.

Bill No. 38 of 2024.
THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT) BILL, 2024
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short titlee—This Act may be called the Himachal Pradesh Value Added Tax
(Amendment) Act, 2024.

2. Amendment of section 21.—In the Himachal Pradesh Value Added Tax Act, 2005
(hereinafter referred to as the “principal Act”), in section 21, in sub-section 8, for the proviso, the
following shall be substituted, namely:—

“Provided that the Assessing Authority may, with the prior approval of the Joint
Commissioner, State Taxes and Excise (Taxpayer Services, Enforcement and Allied Taxes)
of the concerned Zone, extend the date of such payment, but not more than ninety days, or
allow payment by monthly installments not exceeding three, against an adequate security or
a bank guarantee.”’.

3. Amendment of section 34.—In section 34 of the principal Act, in sub-section (6), for
the proviso, the following shall be substituted, namely:—
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“Provided that where any goods are detained a report shall be made immediately and in any
case within twenty four hours of the detention of the goods by the officer detaining the
goods to the Joint Commissioner, State Taxes and Excise (Taxpayer Services, Enforcement
and Allied Taxes) of the concerned Zone, seeking the later's permission for the detention of
the goods for a period exceeding twenty-four hours, as and when so required and if no
intimation to the contrary is received from the later the former may assume that his proposal
has been accepted.”.

4. Amendment of section 45.—In section 45 of the principal Act,—
(1) for sub-section (1), the following shall be substituted, namely:—

“(1) An appeal from every original order passed under this Act or rules made
thereunder shall lie—

(a) if the order is made by an Assessing Authority or by an Officer—in—Charge
of the check post or barrier or any other officer not below the rank of the
State Taxes and Excise Officer to the Joint Commissioner, State Taxes and
Excise (Taxpayer Services, Enforcement and Allied Taxes);

(b) if the order is made by the Joint Commissioner, State Taxes and Excise to
the Commissioner or the Additional Commissioner, State Taxes and Excise,
posted at the State Headquarters;

(c) if the order is made by the Commissioner or the Additional Commissioner,
State Taxes and Excise posted at State Headquarter, exercising the powers of
the Commissioner, to the Tribunal.”; and

(i1) for sub-section (2), the following shall be substituted, namely:—

“(2) An order passed in appeal by a Joint Commissioner, State Taxes and Excise
(Taxpayer Services, Enforcement and Allied Taxes) or by the Additional
Commissioner, State Taxes and Excise posted at the State Headquarters or by the
Commissioner or any officer, on whom the powers of the Commissioner are
conferred, shall be further appealable to the Tribunal.”.

5. Amendment of section 51.—In section 51 of the principal Act, for sub-section(1), the
following shall be substituted, namely:—

“(1) The Commissioner or any other officer not below the rank of Assistant
Commissioner (GST and Allied Taxes) of the concerned circle may, either before or
after the institution of proceedings for any offence punishable under section 50 or
under any rule made under this Act, accept from any person accused of such offence
by way of composition of offence a sum of money equal to double the amount of tax
which would have been payable on the turnover of sales or purchases to which the said
offence relates, whichever is greater.”.

6. Amendment of section 56.—In section 56 of the principal Act, in sub-section (3), for
the proviso after clause (j), the following shall be substituted, namely:—

“Provided that the information mentioned in clauses (a), (f) and (g) may be permitted
to be disclosed by the Joint Commissioner, State Taxes and Excise (Taxpayer Services,



o1, fRAmaet uee, 21 feawR, 2024 /30 ANTEMY, 1946 9959

Enforcement and Allied Taxes) of the concerned Zone only when he is satisfied, after
scrutiny of the request made in this behalf and after such enquiries as he considers
necessary, that the disclosure is admissible under this sub-section.”.

STATEMENT OF OBJECTS AND REASONS

Restructuring of the State Taxes and Excise Department has been carried out by the
Government vide notifications No. EXN-B(1)-1/2021 dated 19-01-2024, of even number dated
29-01-2024 and dated 29-08-2024 into two wings viz. Excise Wing and GST Wing.

Consequent upon the restructuring of the Department now, the newly formed GST/Allied
Taxes Wing has three tier structure (Headquarters-GST Zone-GST Circle) instead of old four tier
structure (Headquarters-Zone-District-Circle). As a result of it the post of District-in-Charge no
longer exists in GST Wing/Allied Tax wing structure, hence, amendments in the Act are required in
order to align with the restructuring of the Department.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

DHARAMSHALA:

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—
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THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT) BILL, 2024

A
BILL

further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:
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AUTHORITATIVE ENGLISH TEXT

Bill No. 37 of 2024.

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:

1. Short title .
2. Amendment of section 4-A.

Bill No. 37 of 2024.

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act,
1999 (Act No. 16 of 1999).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Amendment Act, 2024.

2. Amendment of section 4-A.—In section 4-A of the Himachal Pradesh Taxation (on
Certain Goods Carried by Road) Act, 1999,-

(i) in sub-section (1), for the words “Assistant Excise and Taxation Commissioner or
Excise and Taxation Officer Incharge of the District”, the words, letters and signs
“Assistant Commissioner of State Taxes and Excise (GST/Allied Taxes) of the
concerned jurisdiction” shall be substituted; and
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(il) in sub-section (3-a), for the words “Assistant Excise and Taxation Officer
Incharge of the District”, the words, letters and signs “Assistant Commissioner of
State Taxes and Excise (GST/Allied Taxes) of the concerned jurisdiction” shall be
substituted.

STATEMENT OF OBJECTS AND REASONS

Restructuring of the State Taxes and Excise Department has been carried out by the
Government vide notifications No. EXN-B(1)-1/2021 dated 19-01-2024, 29-01-2024 and
29-08-2024 into two wings viz. Excise Wing and GST Wing.

Consequent upon the restructuring of the Department, the newly formed GST/Allied Taxes
wing has three tier structure (Headquarters-GST Zone-GST Circle) instead of old four tier structure
(Headquarters-Zone-District-Circle). As a result of it, the post of District-in-Charge no longer
exists in GST Wing/Allied Tax Wing structure, hence amendments in the Act are required in order
to align with the restructuring of the Department.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

DHARAMSHALA:

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—
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THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2024

A
BILL

further to amend the Himachal Pradesh Taxation (On certain Goods Carried by Road) Act,
1999 (Act No. 16 of 1999).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

DHARAMSHALA:

THE. .. ..o, 2024,

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 9th December, 2024

No. HHC/Estt. 3(643)/2009.—03 days commuted leave on and with effect from
26-11-2024 to 28-11-2024, is hereby sanctioned, ex-post-facto, in favour of Shri Om Prakash Negi,
Assistant Registrar of this Registry.

Certified that Shri Om Prakash Negi has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Om Prakash Negi would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.
By order,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 17th December, 2024

No. HHC/GAZ/14-297/07-1.—The High Court of Himachal Pradesh in exercise of the
powers vested in it under Article 235 of the Constitution of India read with Rule 15 of the H.P.
Judicial Service Rules, 2004 and all other powers enabling it in this behalf, has been pleased to
order that Sh. Rajeev Bali, a member of the H.P. Judicial Service in the cadre of District
Judges/Additional District Judges, presently posted as District & Sessions Judge, Kangra at
Dharamshala shall continue in service after attaining the age of 55 years till the next review at the
age of 58 years.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 17th December, 2024
No. HHC/GAZ/14-267/2003-1.—Sh. Partap Singh Thakur, a member of H.P. Judicial
Service in the cadre of District Judges/Additional District Judges, presently posted as Additional
District and Sessions Judge, CBI Court, Shimla shall stand retired from service on attaining the age
of superannuation on and w.e.f- 31-12-2024 (afternoon).

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 17th December, 2024

No. HHC/GAZ/14-297/07-1.—The High Court of Himachal Pradesh in exercise of the
powers vested in it under Article 235 of the Constitution of India read with Rule 15 of the H.P.
Judicial Service Rules, 2004 and all other powers enabling it in this behalf, has been pleased to
order that the following members of the H.P. Judicial Service in the Cadre of District
Judges/Additional District Judges shall continue in service after attaining the age of 50 years till the
next review at the age of 55 years:—
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1. Shri Pankaj Sharma, Additional District & Sessions Judge, Rohru, H.P.

2. Sh. Rajinder Kumar, Additional District & Sessions Judge, Nurpur, H.P.
3. Sh. Arvind Kumar, Additional District & Sessions Judge- I, Mandi, H.P.
By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 16th December, 2024
No. HHC/GAZ/14-99/80-111.—The High Court of Himachal Pradesh, in exercise of the
powers vested in it under Article 235 of the Constitution of India read with Rule 12 of the

Himachal Pradesh Judicial Service Rules, 2004, has been pleased to order the confirmation of
following members of H.P. Judicial Service in the cadre of Civil Judges with immediate effect:—

S.No. | Name of the Judicial Officer
1. Ms. Divya Sharma, Civil Judge-cum-JMFC, Dalhousie
2. Ms. Sheetal Gupta, Civil Judge-cum-JMFC, Jubbal
3. Ms. Ritu Sinha, Civil Judge-cum-JMFC, Rajgarh
4. Ms. Sonia Gupta, Civil Judge-cum-JMFC, Bilaspur
By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 16th December, 2024

No. HHC/GAZ/10-98/2021.—The Hon'ble High Court of Himachal Pradesh in exercise of
the powers vested in it under sub-section (2) and (3) of Section 9 of the Bhartiya Nagarik Suraksha
Sanhita, 2023 (sub-sections (2) & (3) of Section 11 of the Code of Criminal Procedure) and all
other powers enabling it in this behalf, has been pleased to appoint and confer the powers of
Judicial Magistrate Second Class upon the following Judicial Officers, to be exercised by them,
within the local limits of the Districts mentioned against their names, with effect from the
assumption of charge:
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S.No. Name of the Judicial Designation and place of posting District
Officer

1. Ms. Jyoti Bhagchandani Civil Judge-1V, Shimla Shimla

2. Ms. Paras Ahuja Civil Judge-III, Una Una

3. Ms. Susmita Sharma Civil Judge-V, Shimla Shimla

4. Sh. Vikash Thakur Civil Judge-III, Mandi Mandi

5. Sh. Apurva Raj Civil Judge-VI, Shimla Shimla

6. Ms. Himani Civil Judge-III, Amb Una

7. Sh. Raghav Sharma Civil Judge, Rohru Shimla

8. Ms. Ridhi Patrawal Civil Judge-II, Sarkaghat Mandi

The above named officers are further specifically empowered to authorize detention in

Police custody in terms of the Section 187 and powers of a Magistrate of the 2 Class under Section

284 of the Bhartiya Nagarik Suraksha Sanhita 2023 (Section 167(2)(c) and Section 261 of the Code

of Criminal Procedure), to try summarily any offence, which is punishable only with fine or with

imprisonment, for a term not exceeding six months with or without fine and any abetment of or
attempt to commit any such offence.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 16th December, 2024

No. HHC/GAZ/10-98/2021.—The Hon'ble High Court of Himachal Pradesh, in exercise of
the powers vested in it under Sections 11 and 12 of the Himachal Pradesh Courts Act, 1976, has
been pleased to appoint and confer the powers of Civil Judge, upon the following Judicial Officers
to be exercised by them in original Civil Suits, the value of which does not exceed Rs. 30 lakhs
within the local limits of the District mentioned against their names w.e.f. the assumption of charge:

S.No. Name of the Judicial Designation and Place of Posting District
Officer

l. Ms. Jyoti Bhagchandani Civil Judge-1V, Shimla Shimla

2. Ms. Paras Ahuja Civil Judge-III, Una Una

3. Ms. Susmita Sharma Civil Judge-V, Shimla Shimla

4. Sh. Vikash Thakur Civil Judge-III, Mandi Mandi

5. Sh. Apurva Raj Civil Judge-VI, Shimla Shimla

6. Ms. Himani Civil Judge-III, Amb Una

7. Sh. Raghav Sharma Civil Judge, Rohru Shimla

8. Ms. Ridhi Patrawal Civil Judge-II, Sarkaghat Mandi

By order,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 16th December, 2024

No. HHC/Admn.6 (23)/74-XVIL.—Hon'ble the Acting Chief Justice in exercise of the
powers vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been
pleased to declare Additional District and Sessions Judge. Sirmaur at Nahan as Drawing and
Disbursing Officer in respect of the Court of Additional District & Sessions Judge, Fast Track
Special Court (Rape/POCSO), Sirmaur at Nahan and also the Controlling Officer for the purpose of
salary T.A. etc. in respect of establishment attached to the aforesaid Court with immediate effect till
the posting of new Presiding Officer in the said Court.

By order,

Sd/-

Registrar General.
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H P SR d TARIST 81 Al 98 $9 I7aTad § fadid 05—01—2025 TP IRATAdT I dableld BIOR
PR AUAT URTST U PR Whdl © | AJAl AP YA SRl & AER TR 9o
JAMERT UCaR g PIAM AGTA TR H Uil & fUar & 9 @I go%d @R <ol R ga
ARG XM W GR T IM I el RS gF ARG M TS B D AR UIRG BT
SITQAT |

AT fedip 05—12—2024 DT TN TR T AN 3STold gRT NI fhar a7 |

AER | SATEIRT / —
Terrd garedt fgda S, aediar orela,
e aele vd wifd, fRerad uew |




9972 o194, feArae ueen, 21 feawR, 2024 /30 ATTENY, 1946
9 JETed PRGN ITSIRIGNI, dedid ameld, forem adia |ifa (f@ovo)

fiTer w0 : 07 /2024 fafer wRSJaT : 04—12—2024
RRAS YF 1 UAGIR, G A9, S0 HR, deNd areld, el dela va wifT |
Tt |
CRik|
SIEAVERI g |

v — 379 gRT 13(3) ST/ USRI a1 |

RRAT gF Al UGGIR, M AU, S0 @R, dedld dreld, e dEld vd Wi
(fRo Wwo) 1 TH Mded HI IUY-UH Afed (SRR o fafdr usfiawon) District Registrar (D&B)-
cum-Chief Medical Officer, District L&S at Keylong @& &rTerl U3 |& HFW-LSP/ST (B&D)
2024/-3365-66 DATED 26-11-2024 @& ¥ea¥ 9 ST B U 83l & | O 37ded 7RAg
q wug—ua |iEd e fBar € & a1 & {36 10—06—1970 HI BR UR B3N & 3R I8 A
RIS o ffdr 81 AR U MR O W T B T SIS T 2 |

31T 59 ANCH §RT 39 SdT Yd FHa RedaRi &1 giud fear Sir 8 6 afe &
P AAED YRHE YA USSR, T AU, S0 AR Pl oW I 10—06—1970 UM U=
RANT, dedTel oeld, fTelr el TfT & o= Ier d g5 &9 § ®lg Ioik /TRl &l al
% 39 3faTerd H &b 05—01—2025 Th AT d bTeAd BIOR MR AU YARTST UL R
FHAT & | FAT ol R Ui 51 vd gg Ua forell g i ey e asld
WY & ST ¥ UG SISl g Hel'™ YUATA & AR R Adad YRHG I3 TR, T

U, 810 B BT 5T [ 10—06—1970 UTH YA dRANT, TEdlel oleld, RTar drele wifd
H IS B B Ay TR R I SIG |

ST e 05—12—2024 BT TAR SRR T HIEY 3STold gRT SN fhar 7ar |
e | ETIETRT / —

HIRIBRNT USRI, dedlcl oald,

e aele v wifa, e uewr |

9 31T HRIBR) JUSIRAIGRI, dedia deld, e ardla 'hfa (fRovo)
gt o : 08 /2024 fafer #RGJaT : 04—12—2024

RIS g3 &0 b, g RSN, €10 AT, dedlel oele, fSTell deld ud wifd |
Tt

M STdT el |
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g —— 31efe gRT 13(3) ST /4 UoiaRel aR |

RG] 97 A1 fhe, Fraril e geER, o Irwerd, RTelr TRET ATl gTerudr Ta RE,
S0 AT, TEATA oele, Tl ARl Ud Wi o e 3fded 2ug—uy died (R & fafy
UoiiawoT) District Registrar (D&B)-cum-Chief Medical Officer, District L&S at Keylong &
FRfed U A HFW-LSP/ST (B&D) 2024/-3316-17 DATED 22-11-2024 @ HEIH 39
PRITTI B UT 3T & | [O1H Jdadh 1] 7 WAUo—ud |igd e fbar g fb a9 ()
S fai 21—03—2011 BT BR WR 83T © 3R J& W o BT 3Tl o7 H Al 8| AR Uy oA 9
ST Bl A1 XA el 7 |

;3 AT §IRT 3 S9dT Ud \Hfd RedeRT & @ldd fpar SiraT © 6 afe fosr
B AAeH 9] YA N e, FER M9 qE@R, S0 Fwurd, e TRET quTd sTdudn T
RS, S0 IR, TN dreld, R oeie d Wi & 9¢ @ o fafdr 21—03—2011 I
TR RAR, dedd A, e dEld wd Wi & 9 IR H g9 R H Bl
IOR /RIS 8T A I8 S99 3eTad ¥ faHih 05—01—2025 Tdh IATAdT d Thleas BIOIR 3D
3TUT TERTSl URT R bl & | 3T Gl Rurc Ui o7 Ud g va ot g fafdear
ATHRT o1 Rl a0 & dRfey ¥ Ui SdEell 9 Felie IUAYAl & IR TR Idad
5] gF &N fhee, ARl M uwr, S e, R TRET AUt gTeudr g RSN, 10
AT, TEAIe ele, T dmelel vd |ifd & 9¢ (fRram) & <= a9y 21—03—2011 I U=mad
IRAT, TEATA ARIeA, [Tell Teia T # Tof 37 @ e uIRa $- & S |

3T faATd 05—12—2024 BT AR TXER g AIER AT ST SIRI far 7ar|

AER | FRIRT / —
HrRIBN SUSBNI, Tedlel ard,
Rrerm o vd |ifq, farad 9|

g IrgTerd A AET T, A9 TedeaR / PRIGN! TUSIEGR, Tl T e,
e Rmen, fRaree uw

Rt gt w@o s W g, fFEarh e, S0 wel, dEdd Taes, e R,
fRArae uqer | - TR |

ERIE|
31T ST g |
ITAT GHeAL—UTIAI—U SR GRT 13 (3) S9 Td g USiRvl AfAfg¥, 1969 & T&d UH

GEId Al SR @& O U9 Jog Uoilawel IoRe’ § 9 fafY doiigd o
IR |

Rt gt w@o s AW g, R wiell, €0 e, dedid Jhaes, [Sem R,
feArerd Ueer 9 39 Jf&Ted H Udh SRER U AR YO @ © & withr &1 o1 fafr
06—07—2003 @ A9 RIET I v=rgd el H ol © | 9oy § UM Jargd el & 9 g
g Uofiaror IR H o fafdr 06—07—2003 @ A9 Rrar dofigd &1 ared € | mafdadr =
YU U, Thel URAR UM YA U PR IRY a1 & (b 3 o Al 9 99 &1 Fwtd
I il Repre H i fBar o |
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A 3A STATR ERT M AT dm wfyd Rederi & gfad fear oiar & & afe
Pl B SIRIGT 71 & USIIHROT b ARG I8 2Mell & Rble § Tof B IR HIs YaxTol 8
ar faTid 08—01—2025 HI FAE 10.00 Fol IMATATT / ThleAds BIIoR BB foIRad g HAIRa®
TR URT Y 39T IOk /TR URT 7 B & §RA H I8 FAST oMUl 6 Saa o9 &
TOlTpRoT gR el &1 IS TaRIST 7181 & d1 gWfd dafoa, I darad oel & o fafer
GOIROT R B 3R UIRT PR feU e |

3ITST T 09—12—2024 BT WX BHIER T HIBX AQTAd Algd SR 1T |

ATER | EeeTRd / —
A9 TEAHIdeR / PRGN TUSIRIGN],
dedTe @R, e RBeer (fRovo) |

9 3rETerd SN g <, F1I9 dedIeieR / BRIGR] SUSIEdN], dedlel - Es],
re e, fRame ygwr

Uaq HAR gF A Dl M, AR dwEl, S0 §Re, dgdid Teuwn), e R,
IERIESRESE et |

I ST C e |

IAT GHEA——UTRIAT—UF SR GRT 13 (3) ST Td H&J USHHROT AEATIH, 1969 & T8 UM
ERId Hellell ISR & ST Ud Jg USiiRoT IoRex H o4 i gsiigd o
EINE

Ugd HAR YA A Dl M, FERi dwel, S0 §Re, ddid TR, e R,
feATere Uasr 9§49 SfTed W U SXEARK U PR ISR B 7 & urefl & 9 @ o ffer
22-08—2008 @ A GG FH I dEmEd Al fowR H oot 2| gdferw # o ¢ @ uM
AT Al SR & ST Ud Hog USiihRYT JfSTRex H o Tl 22—08—2008 @ A FiHd &4
Goiidyd RAT ATl & | JATdad o WYY U, Tbel URAR T Gardd Ugd B IR fdbar g fd
WA B S Al g 9 B gEfd 9 wsiell fCuR Rebfs # dofieror fban o |

3d: 9 S¥IBR GRI MM SiFal 9o FHfaa RedaRrl & gfua fear smar g f6 afe
P BT SN T & GOlIdRoT & FHEET I 73iell TR & Rafe § ol o1 IRT DI
RS &1 aI faiids 08—01—2025 T FAE 10.00 o STl / Idhlerad R 8lax faalad
ARgd YAl U9 X 31T ok /YAl U9 5 B8 &l IR § I AAST QN b Iaq o1+
P UONTHRYT R Bl DI DI TaRIST F8) & JAT AHfid afed, I dargd Asilell SR & o
A GofIpRoT BT & A< IR B AT SIre |

3ITST f&=ie 09—12—2024 BT WX BRIER d HIBX AQTeAd Aled SR 1T |

AR | BETR / —
A TEATAER / BRIBR] SUSTEBN,
e e, Rt RBreer (fRowo) |
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9 IISTaId A4 dedIdeR / PRIGN TUSIaR, dedld T9aN],
e fRmern, fRume uewr

AT <dl Ul S wia RHE, ARl digdl, s wrell, dedie Ry, e R,
fearae gaw| BRCIRRIN

I ST C et |

I JHEAL——UTA—UF SR GRT 13 (3) T Td Hg Uolldol AfARH, 1969 & d8d U™
AT el @ ST H Ud 9o Yool fofeex H o fafdr uofiga &1 a7 |

U <l Ul S wia RHE, ARl diedl, s wrell, dedie TNy, fren R,
fRHrIS UQsT < §9 STaTeld H U GREARK U $R GIRe &I & b uifdin fb 981 &1 o= fafey
20-07—-2009 T T &1 e I G Wl F aof ¥ | FHienw # Sl 41 o A erad
el & O H UG 9cg USiiRol RISTeR | o1 fafY) 20—07—2009 @ A 3eRT <8 Usild Bl
EIENRRCICICCaI IR WWWWWWWHW%%WQﬁH%
S ffYr @ 9 &1 g 9™ el Refe | gofiaxor fhar o |

3 3H TTATR GRI M AT AT FRd RedeRrl & Jfd fdar Sen & & afe
Pl B SIRIGT ST7H & USIIHRYT b FAHEIET I8 2Mell & Rble § a6l B IR PIs YaTol 8
ar f&ie 09—01—2025 BT FAE 10.00 Tol IAATATT /Iblela- BIOR BldR folRad a #HIRgew
RIS U Y AT SR /UARISl U 1 BIF DI YR H I§ FH SQ b Sad o9 &
TSRO g fhell &l Dls TaRTSl 98l © d7 afd |afed, I garad 2ell b o fafer
GOIROT R B 3 IR PR feU e |

3Tl {1 09—12—2024 BT WX BKIER T HIBR AaTeaid Al ST g3l |
I | EETERT / —

A9 TEHIAER / BRIBRT USR],

dedTel 9N, Rorer e (Rovo) |

9 ST TR deNIeeR / PRIGR! GUSIRIGR!, dedid TwR],
Srer Rryer, fewmae uew

YR T gF wWo A qd RE, Fari A1, s wrell, ded Taes), fSen R,
feArae uqer | oyt

I ST ol

IA HEAL—UTIA—UF SR GRT 13 (3) W4 Td H Uolxv AfAFIH, 1969 & T8ad I
AT el @ ST Ud 9o Yool fofeex H o fafdr uofiga el a7 |
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YR T gF wWo N < RiE FEarh A1, s e, dedd TaeR), e R,
fedrere Ueer 9 S ST H UP SREAR UY BR [GIRY B § b urefl @l o fofer
01—01— 1964awwwwmﬁ?ﬁﬁaﬁ%‘lmﬁaﬁwwﬁaﬁa§
T T g Uoliarer IR H o fAfr 01—-01—1964 T M AR TN USidd AT ATl 2 |
JTd&D -1 TUY Y, Tbel YRR YT U u%gnﬂﬂaguuﬁv‘m%ﬁ?ﬁﬁwﬁf@raﬂwaﬁ
TR I el RefS # doifiaror fohar 9 |

3 3H TIATR GRI M AT 4T FRd RedeRrl & Jfd fFar San & & afe
P BT SWRIFd T8 & UOIdNT & AT T el & Rbis H o B IRT dls TRl ol
ar faie 09—01—2025 BT FAE 10.00 IO IAATATT / IHIela BOR Bl folRad d #AIRg®
TORTST UM X 3IAT SOl /TaRISl U A B & QA ¥ I8 A S0 6 Iaaq o9 &
TSR0 g fhell &l Dls TdRIS <6l & d7 9fd dafed, I arad el bl o fafer
UOThROT R & IS IIRT HR AU U |

3ITST f&=ie 09—12—2024 BT A BRIIER T HIBX AQTeAd Aled SR gafT |

AR | BIETR / —
I dedIeeR / BRIGRT SUSIEDN,
dedTel TN, ot e (fRovo) |

9 3rgTeard SN g <, FI9 d89IeeR / BRIGR] GUSIEPRI, dadiel T Es],
rer Rren, fRama uew

gHHI Uil JHY HAR, [Fardl e, $10 9 dedie TR, Nrar Ruer, Barae ua |
- il |

M ST et |

ITA GHEA——UTRIAT—UF SR GRT 13 (3) T T & USHHROT A, 1969 & d8d I
GERIT AT—T R & ST Qd Jog UollhRol IoRex | o1 fafdr uofipa &
T |

BHAT Ul I HAR, AR eMhedl, S0 T deviial 9N, [ Reer, f2aree uawr 4
S IM&TAd W Udh GREARK U PR Ok &l & fob wifdhar &1 <=1 fafyr 01—01—1968 @ =H
gchHlT/rrqumudWﬁwﬁﬁaﬁﬁlwﬁmﬁwqﬂmﬁw—waﬂ%wﬂ@ﬂ
TolTRoT IFSREX # U+l 57 fIfS 01—01—1968 T AT GHAT Usildd HRATT @Tadl g | JMdfadr
q IO UF, dHd URAR I GEId A—TEN, B A0 10 wgqav—\w@wﬁ»—m%ﬁ?ﬁﬁ
ST faf 9 19 B G T AFT—aTE@]) Reble H UsiiaRor fHar i |

3 3H TTABR GRI M AT AT FRfd RedeRri & gfd fear Sian & & afe
forfl BT SWRIFd ST B USNHRT & ARG U Uarad AH—ER) & Rdbrs § Tof HRA a7
DI YaRTS 8 Al fa1d 09—01—2025 B FIE 10.00 Tol IFATATT / Tl BIoR BIdH) fofRad
g AIRgd TARTST U9 X JMIAT SO/ TaRTSl U A1 8 &) qRd # I8 |qHsm Wigen & Sad
ST & GoOldRuT IR fHdT BT Dls TaRIST dei © T g Afad, I Jad AH—a-RE8] Bl
ST fafer goieRor exa & 3y g HR oy SIrg |
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3Tl {1 09—12—2024 BT WX BKIER T HIBR AaTeid Al ST g3l |

AIER | TIEIRT / —
A9 TEAIAER / BRIGRT TUSIRIBNR],
dedTel Iy, Rrer e (Rovo) |

9 IIETAd AT TEUIaR / PRIGRN TUSIEGR, dedld THaR,
frer R, fRume ywr

I IM gF S T8l M, Fardl Tery, S0 el dedrd T, e Rmer, 2o bo |
- et |
ERL|
3 ST g |

IFAH GHEA——UTRIAT—UF SR &RT 13 (3) T Td & USHHROT fEAFIH, 1969 & d8d I
AT el @ 7 Ud Jog USidRoT Rfoex H o fafr uofia el a7 |

% M YA s ol IM, AR Tery, S well, dgdid AheN), frem R,
fRAre UQer 7 39 JfSTed W U SREAR UR AR GIRY Bl 7 fd ureil @1 9 &1 5 ey
07—02—2009 g A9 RFEHT U™ Uarrd el # &5 2 | $AfoY H UM Uarid el & o U4 g
GOITehROT RIS H &1 fafdr 07—02—2009 @ -1 RFEHT USiidd HRAMT A8 § | JATd&D - AL
UF, FHel URAR UM Gargd Ugd dR IR fHar g fb 9 98 @ o Ay @ 9w @
[T I el RS # donaxor fhar 919 |

3d: 39 S¥IBR GRI MM SiFal o FHfaa RedeRrl & gfua fear smar g f6 afe
Pl B IWAT TH & USNdRY & AR I Alell & Rple H Tol I IRT Bl YRS &
ar & 09—01—2025 BT FAE 10.00 ol JAATATT / IHIIa BIOR Bl folRad a HIRkgew
TORTST URT X 3IAT SOl /TaRISl U A B & A ¥ g8 |qas S b Sad o &
USlpReT g fBRf) T BIg TaRTSl T8I & TuT W Afed, Y dergd el ol o A
USIIhROT R & 3L UIRd R fay ST |

3ITST f&=ie 09—12—2024 BT WX BRIER T HIBX AQTAAd Aled SR 1T |

BIEN BXAEIRT / —
A9 TEAIAER / BRIBR! USR],
dedTel TN, ot e (fRovo) |

fatea fawmT
38—TH. SI. U. BiFelad, dgaIc], REemr—171009

SIBCEIl

el 20 foTwR, 2024

W& 3—16 /2023—30UciOUH0—8728—¥RA  fadiad  QMART & ey W0
76 / TROM0—F0W0 / 04 / 2024 / WZ.TATH—1, &I 12 EHHR, 2024, TITAR 21 TSI, 1946
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(@r®) Sife Barae uce @ 04—Rmem dady afea a3 & fou dmmRor fafas, 2024 #
fRaferd s arel araell ot YT {AR gRT fUferT fFrara Al BT olkdl JIRIS B H FABe
B R AP UldFiEE =, 1951 & gRT 108 & ATERVT § 3gefl &I 9 99 B1 @ &
fore we @ fedr ft wed a1 fosll s /99 ST e B furE | sterar faue uRee @7
e g o & forg RET aiffd & @& g # 8, &1 3ol wuTR afed SR @
I TG BT o e 2 |

MY W,
GIESURIS)
B CICE RS IBEaN
A 9|
YR fat=e ImanT
e |eq, e s, -8 fReei—110001
12feTwR, 2024

21 JTUBTAT, 1946 (k)
SN

Bl . 76 /fRU—N4. /04 /2024 NI THTE—.—Id: ¥R fare= AT g1 e
07 #g, 2024 B JARRIET H. 110 & JIRYT ¥ oA U@ & Al 9491 aia & & oy
IIIROT fated, 2024 AT fbar T o, 3R

I i gfafHieed AfSf=H, 1951 @1 gRT 78 & AR, BT Fafeq H, frafeq o a1
ydd ngell, fatfad il & fafes & IRk 9 30 A1 & WidR o9 fNaleq &g &1 o
e fFafas fder) @ ug SRae & o Sad ARH &1 aRT 77 & = id SHB gIRT AT
9@ fafed sfiedl (Toie) gRT W T o &) Uéh 9 ufd grfl iR

I, fRHrae e 04—¥men Wy fMafeq &9 & ARer fAdres, 2024 Ry RefHr
IR gRT &6 04 SF, 2024 &1 AT fHar AT o 3R 9 YR Faad =@ & o9
TIRIA BT DI A~TH TRIG 04 eITs, 2024 off; 3R

aa:, fatasr & e 99, 1961 @ 9 89 @ Su—fgH (1) & &ideta, ftem fared
AP, R &1 f&dd 03—07—2024 @ RUIE Sl g fafem fPer), fRared oo |
fQI® 19—07—2024 & UF H0 3—1/2024—SUATT—55UA—VII-3114 ¥ U g o, & SJAR
3N P AR 1 e ueer & 04—Rmam daag Fafes &3 o fafes s are snefi &,
ST 319+ fatee & &7 ofET TIRId B H 3Td%hel W' &, 3R

Iq:, far fateq e, Rmar & Saa Rue & R ) 9Rd fHdied ST gRT
Fatedl &1 Fared 7199, 1961 & W 89 & IuU—F (5) & Sicaiia it R FAR BT (U
fafee =@ & 99 URga TRl B B U BRY Faen Afed . 76 / fRU—ald. /04 /2024 / WIS,
AT —1 fasid 19 RIawR, 2024 ST foar a7 o, 3iR
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AT, YUY HRYT Fd1AT AMfCH & SIRY iR Farami &1 dareq 949, 1961 & 99 89
& SU-FT (6) & ITAR AN P AR B oAl UJd 7 fhy I Heeh RN B e FHRd
BU, JAMANT DI AT JATde fofRad wU H URId PR 3R AT & U 8 &l dRIg ¥ 20
feal & AR e fFafes fEerT REarn, & U FarEs = &1 9o o@l Ugd B &l
fAaer fear e, &R

e, g@ﬁﬂfﬂﬁ@%ﬁ%ﬂﬁﬂﬁﬂﬁ%ﬂmog TIPSR, 2024 B UH W
3—1/2024—30AU—SSUH—X—8514, & ERT U e fateq ifder), Rmer 1 o+ 93 %o
ATE—173001 i 5 TaqER, 2024 # T A1 & 6 Iaq SR Farell Afed s GRor AR
BT feAId 05—10—2024 HI ATHIS fhar a7 o, 3R

I g A A¥eR), fBHEd USw 7 UF W0 3—1/2024—3UAUA—SSUH—X—8652
fais 08—11—2024 & gRT W foen fara e, RMer o sg@Re Rue .
THUHTA—7—1 / 2023—sUcAsdI—11—3037—39 faATd 04—10—2024 Rf¥T fhar 3R warm f&b
3 GO AR A Fates @3 &1 d@r uwqd T8 fear 3| g9 ifdRead, Sad Afed @ ot &
SR, 31 PR FAR 7 (iR @ & it gonfafed oiam a1Rael & 3 37U SRIBetdT
P foTg YRA A== ST & 9 A BIs BRI a7 & 3R T 8 Bl WISV 3T 8, @R

I, I ufafide fAfad, 1951 & aRT 109 & Ig SUSAT fbar Tar g fa:
“gfe [FaraT I FT THETT 81 Il & & Pl &fda——

(@) fFafaT @ &7 &ar 39 TET @ Hiav siv 9w a7 Gl g9 ST & GvT a7
37T YT & GIfIer & H 3IVTHeT Vel & 3V

(@) O THAT P [T PIg 72T HIVTT JYTT Tl T&] vy &

T [afaT s T Torga d GEIRIT IR §INT 9wl [ANET giffad #eur v
N7 f3T OYT 3I_T Bl TINIG & AT T8 ) pronafer @ fory [Aviea 81T

I, Tl 3R U RPTel & MR WX AN HT I8 AR & 11 & 6 st grar
HIR 37 Fala T & g qIRIT B H AhA B & AR Sd UY VAT B H IRThd

S

B B forw @i f Sfua sror srerar sifier =gt 2, 8k

3 31d AP NIRRT AT, 1951 & OIRT 109 & ARV H 9RA Fare s
UdggRT |NoT d_al B & RAad ucw I & ARIRV fatEE, 2024 @ 04—Rer w9d
fratee &= & fafes ofs arel aneft st o AR, 6 W0 163 / 11, AIScA—IHGINI, T8,
T RRAR, f2rea uee—173 001 39 QY @ IR ¥ 9 99 @1 @l & oy ¥9s &
T 1 e JaT ST AAT FH IR &F Bl [qUE [T sfrar AU Ry BT e’ o
ST 3ferdT B @ oy PRRET i |

MY 9,

FXARIRT / —

(goita AR ),
3t |
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ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi-110001

Dated: 12th December, 2024
21 Agrahayana, 1946 (Saka)

ORDER

No. 76/HP-L.S/04/2024/CEMS-1.—WHEREAS, the General Election to Lok Sabha from
Himachal Pradesh, 2024 was held in pursuance of the Election Commission of India vide
Notification No. 110, dated 07th May, 2024; and

WHEREAS, as per Section 78 of the Representation of People Act, 1951, every contesting
candidate at an election shall, within 30 days from the date of election of the returned candidate,
lodge with the District Election Officer an account of his election expenses which shall be true
copy of the account kept by him or his election agent under Section 77 of the said act; and

WHEREAS, the result of the election for 04-Shimla (SC) Parliamentary Constituency of
Himachal Pradesh, 2024 was declared by the Returning Officer on 04th June, 2024 and hence the
last date for lodging the account of Election Expenses was 04th July, 2024; and

WHEREAS, as per report of the District Election Officer, Shimla letter dated 03-07-2024
received from Chief Electoral Officer, Himachal Pradesh vide his letter no.3-1/2024-ELN-EEM-
VIII-3114, dated 19-07-2024 under sub-rule (1) of Rule 89 of the Conduct of Elections Rules,
1961, Shri Suresh Kumar, a contesting candidate from 04-Shimla (SC) Parliamentary
Constituency of Himachal Pradesh, 2024 has failed to lodge account of election expenses, as
required under law; and

WHEREAS, on the basis of the said report of the District Election Officer, Shimla, a
ShowCause Notice No. 76/HP-LS/04/2024/CEMS-1, dated 19th September, 2024 was issued under
sub-rule (5) of Rule 89 of the Conduct of Election Rules, 1961 by the Election Commission of
India to Shri Suresh Kumar, for not lodging of account of Election Expenses; and

WHEREAS, through the above said Show Cause Notice and under sub-rule (6) of Rule 89 of
the Conduct of Election Rules, 1961, Shri Suresh Kumar, was directed to submit representation in
writing to the Commission explaining the reasons for not lodging the account and also to lodge
account of election expenses with the District Election Officer, Shimla District within 20 days
from the date of receipt of the notice; and

WHEREAS, the Chief Electoral Officer, Himachal Pradesh vide his letter No.3-1/2024-
ELN-EEM-X-8514 dated 09-10-2024 forwarded the report to the District Election Officer, Shimla
dated 05-10-2024 it was informed that notice was served to Shri Suresh Kumar, dated
05.10.2024; and

WHEREAS, the CEO, Himachal Pradesh vide letter No. 3-1/2024-ELN-EEM-X-8652, dated
08-11-2024 forwarded the District Election Officer, Shimla Supplementary Report No. SML-7-
1/2023-Elec-11-3037-39 dated 04-10-2024 and reported that Shri Suresh Kumar, has not
submitted account of election expenses. Further, after receipt of the said notice, Shri Suresh
Kumar, has neither furnished any reason nor explanation to the Election Commission of India, for
failure to lodge the account as prescribed under law; and

WHEREAS, Section 10A of the Representation of the People Act, 1951 provides that:—
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“If the Election Commission is satisfied that a person—

(a) has failed to lodge an account of election expenses, within the time and in the manner
required by or under this Act, and

(b) has no good reason or justification for the failure,

the Election Commission shall, by order published in the Official Gazette, declare him to be
disqualified and any such person shall be disqualified for a period of three years from the
date of the order.”;

WHEREAS, on the basis of facts and available records, the Commission is satisfied that
Shri Suresh Kumar, has failed to lodge account of election expenses and has no good reason or
justification for the failure to do so; and

NOW, THEREFORE, in pursuance of Section 10A of the Representation of the People Act,
1951, the Election Commission of India hereby declares Shri Suresh Kumar, H.No.163/11
Mohalla Ramdasiya Nahan, Distt. Sirmaur (HP) Pin-173001 and a contesting candidate in 04-
Shimla (SC) Parliamentary Constituency of General Election to the Lok Sabha of Himachal
Pradesh, 2024 to be disqualified for being chosen as and for being a member of either House of the
Parliament or the Legislative Assembly or the Legislative Council of a State or Union Territory for

a period of three years from the date of this order.
By order,

Sd/-
(SUJEET KUMAR MISHRA),
Secretary.

CHANGE OF NAME

I, Rekha Kumari w/o Late Surender Singh, r/o Village & P.O. Charna, Sub-Tehsil
Nohradhar, District Sirmaur (H.P.) declare that in my son Ravi CBSE 10th class Sr. No. 1330396,
Roll No. 2313167 year 2018 certificate record my name Rekha Devi and father name Surender
entered. Whereas in other government documents my name is Rekha Kumari and father name is
Surender Singh entered. Rekha Kumari and Rekha Devi are the names of the same woman and
father name Surender Singh and Surender are the names of the same person. All concerned please
may note.

REKHA KUMARI

w/o Late Surender Singh,

r/o Village & P.O. Charna,

Sub-Tehsil Nohradhar, District Sirmaur (H.P.).



9982 o194, feArae ueen, 21 feawR, 2024 /30 ATTENY, 1946
A\ gRacH

H, N {AN U Wo G [iE, Maril a9 S0 gredn, Su—dsdid ARRER, [Tel
R (fRov0) 99 a=cll § 6 R 92 M@ & o< wrafiie R € <9dl well oA |
0 1330396, T 0 2313167 ¥ 2018 F THU-UF RIS H *RT M Y@ 4! Tof & 9 A B
O @1 M s &S &, Tdfd A ARBGNI SATSll H AR A T AR d SHD (U1 BT 4
s RiE T91 8 1 QT AR G W1 <41 U Afdell & M © 3R fUar & 9 g Rig 9 ges
e & AT & A | 3H Go%d (b1 oy | Al HefRid Aie 9 |

@l FARS

gl W0 g R,

IBEISSIRICICRSI VICISE 1

I9—dgdra AR, rer RRAR (fRovo) |

feei®, 21 fouwR, 2024

o faowo— faema=—um0 / 1—1 /2023 —fHMaal wewr faum™ |91 faqie 21 faw=r, 2024
DI G gs 98D I FANG TR AMREd d1a & folg I gg |

JIqT I,

afra,
fRowo faem o |

HIMACHAL PRADESH FOURTEENTH VIDHAN SABHA
NOTIFICATION

Dated, the 21st December, 2024

No. V.S.-Legn.-Pri./1-1/2023.—The Himachal Pradesh, Legislative Assembly adjourned
Sine-die w.e.f. the close of its sitting held on the 21st December, 2024.

YASHPAUL SHARMA,

Secretary,
H.P. Vidhan Sabha.
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